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CENTRAL ADMINISTRATIVE TRIBUNAL, 
BANCALORE BENCH. 

IGINAL APPLICATI1JJ NO. ala! 1994 

TUESDAY, THE 26TH DAY OF 3ULY9 1994 

Shri 3ustice P.K. Shyamsundar 	 .,. Vice Chairman 

Shri T.V. Ramanan 	 ... Member (A) 

Shri B. Gopal Rao, 
S/o late K. Babrao, 
aged about 21 years, 
working as Farm Hand, 
Office of the Officer Incharge, 
Military Farm, Hebbal, 
Bangalore-24 and residing at 
Military Farm 1iarters, 
Hebbal, Bangalore-24. 	 ... Applicant 

( By Advocate Shri M.S. Ananda Ranu ) 

Vs. 

The Union of India 
by its Secretary, 
Ministry of Defence, 
New Delhi. 

The Deputy Director of 
Military Farm, Headquarters, 
Southern Command, Kirkee, 
Pun e-3. 

The Deputy Director General, 
Military Farm, Army Headq!Jarters, 
D.M.C. Branch, New Delhi. 

The? Aeeistant Di;ector, 
Military Farm, Officer Incharge, 
Military Farm, Hebbal, 
Bangalore-24, 

Shri B.B. Biswas, 
Assistant Director, Military 
Farm, Officer Incharge, 
Hebbal, Bangalore-24. 	 ... 	Respondents 

11~
( By Advocate Shri M.S. Padmarajaiah, Senior 

- 	( 	 Standing Counsel for Central Government). 
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'!  Shri Justice P.KShyamsun 

Heard Shi Ananda 

Standing Counsel1 Shri 

, Vice Chairman 

for the applicant and the learned 

da Ramu combats an order transferring 

his client from ie Milita*y Farm from Hebbal, Ban galore to 

military Farm, A!  ednagar.i He streripusly urged that the appli-

cant being a Far Hand had been maliciously picked up for unjust 

shift operating from his n tive soil resulting in extreme hard-

ship not merely to himsel1 but also to his family. It is pointed 

out, because theapplicaflt was the office bearer bf a union of 

Farm Hands const4tuted under lá, the administration taking 

excepti0fl to thii kind of .ongregation, have sought to penalise 
ill 

oñeagjes in the other cases with which 

pesatly. The order of transfer which is 

"Itias been intimated by DD'F, HQ, SC, Kirkee/ 
Pune-3, hat your performances during the 2nd year 
probati4ary p€rid were not found Sati8faCtorY. Hence, 
your prationary. period has been extended for one year 
i.e. up$ 22 Jun qS by the DDIIF HQ, Southern Corn and 
vide hilatter N . 550114/E/MF-2 dated 30 Mar 1994 to 
watch ycr perfor, nces and to give you a fair chance to 
work undr differ t officer-in-charge so that you can 
earn you suitabi i report during the extended proba- 
tionaryteriod fol 	her retention in service. 
.ccordinly you r oting order to .Militsry Farm .Ahmed-

nagar hss been is'' ued by the DOMI, HQ, Southern Command. 
Your ar therefor advised to report at Military Farm 
Ahmednaar forthw, th at your or interest. The ma' ement 
order td this effl#ct is being issued separately." 

From the abovekt is cle r that the applicant is still to 

complete his pr 

some 

not satisfi 

ationaryperiod. Apparently, he ha earned 

- 	nd apparently the administrative head 

with his turn out workwise and has found it 

 

the applicant i0d his 

we are also inri 

 reads: 



necessary to extend his probation. At the same time hahas felt 

that the applicant should be given a fair chance to earn a suita-

bility report during the extended probationary period, and 

thinking that probably fte is given a chance to serve under some 

other officer elsewhere the same may result in a useful fallout 

leading to retention in service. It is more out of compassion 

and with a view to give the applicant a chance to prove his worth 

80 that he can be in a position to retain his job, present exercise 

appears to have been done. Although, it does appear as if outwardly, 

the adminjstratiV 8  head had passed this order with a view to penalise 

the applicant, it is clear that the order was with the intention of 

giving a fair chance to the applicant to serve in the department 

than of punishing him. We do not see the order in any hostile 

light at all. 

2. 	It becomes apparent that although the administrative head 

found his performance to be not on par,. but out of sympathy.t0 % 

still under probation has thought it appropriata 0  shift him out of 

his charge and put him under somebody else so that the applicant 

can earn an appropriate report which would result in tth confirmation 

in the department. It becomes, therefore, obvious the impugied 

transfer is-flot merely in public interest, is also in the interest 

of the applicant himself and has been done to save his job . There- 

fore, we think it inappropriate to interfere with the impugied order 

of transfer. On this conclusion, this application must be held to 

failed. 
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It seems to us#  it is also to be appropriate to observe. 

that after working for one year the applicant. may se< his retransfer 

from Ahmednagar to the Military ?farm at Ban galore by making an 

appropriate represutetion to the right quarters in that behalf. If 

that is done and if'the-44-eurUf the appropriate authority finding 

that the applicants performance during the extended probationary 

period )ifound to be satisfactory, the authority may consider 

such a representation in as sympathetic light as possible and all 

things being equal, 1lnay make an order retrensfering the applicant 

back to Bangalore. 

We were told that the applicant has been allotted an official 

quarter in Bangalore and that on his transfer from Bangalore, he will 

have to shift out of Bangalore and t61Jacate the quarters. Shri Ananda 

Ramu sought for some time to enable the applicant to vacate the 

quarter. Accordingly, we grantj'two months time. Applicant should 

vacate the quarters thereafter. With this direction, this applica—

tion which otherwise fails stands dismissed. 

( T.V.Rarnaflafl ) 
Member (A) 

( P.K. Shyamsundar ) 
Vice Chairman 
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